after completing 3 years service, has as substitute
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M.S.Kushuaha ssee oseee Applicant,
Ve rsus

Union of India & 0Ors. s... +s0o HRespondents.

Hen'ble Mr, S.Das Gupta, Member-A
Hen'ble Mr. T,L.Verma , Member-J

(By Hon'ble Mr. T.L.Verma, J.M.)

This application under Section 19 of the

Administrative Tribunal's Act has been filed for

issuing a direction to the respondents to reglarise

the services of the applicant by holding screening
test and bring him on the pérmnnent establishment of
the Railyay.

2, The c e of the applicant in short is

that he was éppoirtad as a Bungalow Peon of the
respondent No, 2 on 21,12,1989 by order dated
(Annexure A-2). On his completing 120 days continaous
work he was given temporary status by erder dated
26.6,1992 (Annexure A=1)., It is stated that the
@applicant was called for screening vide office

order dated 10,2.,1993 (Annexure A-3). He reported

for the screening as directed, but the screening did
not take place. It is alleged thet some of the
employees,junior to the applicant included in the
letter (ﬂnnaxuré A-3) have been screened and {
permanently posted,but the eppédécenot claim of the
applicant has been unjustly ignored. The applicent

Bungalew Peon, it is stated, has acquired a right fér
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being considered for regular gbsorption in Class Iv
service after the regular screening by competent
authn?ity, but the respondents have deliberately and
for no Vwreaﬁnn, r=fused to screen and
permanently obsorb the applicant., Hence, this

application for the reliefs mentioned above.

D' The respondents were directed not te

terminate the services of the applicant nor deprive
of : due to him

him/his rights and h:is priuxlagas/nn acceunt of his

continuous working by order dated 10.11,1993., 1t

is not disputed that the applicant is in service and is

holding the post of substitute Bungzlow Peen. The
respondents disputed the claim of the applicant
regarding his eligibility for being considered for
permarent absorption at the time, the Counter Reply
was f'ilad',nn the ground that he had net completed 3
years continuous service as substitute Khalasi at
that time. It is not in dispute that the applicant
was appointed as Bungalou Feon on 21.12.1989., He has,
now, served for ower 3 years in that capacity and has
4 as such become entitled to the benefit of the intruction
issued by the Northern Railwey under letter Ne. E/227/14/
&?’- €l. Iv/B.Peon/VIII dated 12.5.1986 (Annexure-1).
According tc para 3 of the isstructions as contained
in Anne xure A-1, a Substitute Bumgalow Peon will be
under trial for a period of 3 years. On campletion
of 3 years service as Substituts Bungalow Pson, he
will be considered for regular absorption in Cla:zs IV
. S service after required screening by a Committed of
Officers and Fitness of medical etc.
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{ 4, In view of the above and having regard
;E'to the fact that the applicant hzs already put in

~ mere than 3 years as Substitute Bumngalow Peon, he

is entitled to be screened for regulkr absorption

in Class Iv service. UWe, accordingly allow this
application and direct the respondents to consider
the applicant for bﬁimg regular absorption in Class

in his turn
of the Ufficers and Fitness and Medical Examination.

There will be no order as to costs.

Menber -J Member-A ,

Allahabad Dated: (JZ%@ August, 1994
/3u/

IV service/after the regulx- screening by the Cemmittee
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